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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A.No,812/99 Date of Order : 6,1,2000
BETWEEN i
D, Yadagiri .. Applicant,
AKD

1, The General Manager,
S.C.Railway, EKail Nilayam,
Secunderabad, '

2. Divisional Rail Manager,
S.,C.Railvay, Sanchalan Bhavan,
Secunderabad,

3. The Chief Personal Manager,
Rail Nilayam, S.,C.Railway, .+« Respondents,

Counsel for the Applicant «e Mr,K,Jal Raj

Counsel for the Respondents .o MI.‘!.::J.R.GOpala Rao

CRAM 3
HON'BIE SHRI D,H.NASTR : VICE CHAIRMAN

HON'BLIE SHRI R,RANGARAJAN : MEMBER (ADM,)

X As per Hon'ble Shri R.,Rangarajan, Member (Admn,) X

Mr,K.Jai raj, learned counsel for the applicant

and Mrs,Shakthi for Mr,J.R.,®pala Rao, learned standing

counsel for the respondents,
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2 The applicant in this OA was engaged as a Bunglow Feon
under the Divisional Railway Manager, Vijayawada on 30,12,96,

He continued there upto 9.6.,97, Subsequently he was transferred
t0 Lalaguda Workshop and joined as a Bunglow Peon on 10.6,97
and he continued in that capecity till 17.,8,.97, Thereafter

he was engaged as a Bunglow Peon under one Shri R.K.Gupta

till he was terminated on 25.,5,98, The memo engaging him
as Bunglow Peon is at Annexure-l, page-6 to the OA, He was

terminated by order No,P(E)/677/Feon/10, dated 25,5.58 (A-4),

3. This OA is filed to set aside the termination order
dated 25.5,.,98 and for reengaging him as a Group-D staff

either casual or on regular basis,

4, The applicant relies on para-2 of the rnemorgdum dated
30,12,96 (A-1) to state that he has to be regularisedjif he
.MxELL
has not completed 3 years of regudar service, }Q& at least
he should be continued as casual labour till his services are
WC'\.L
regularised,aad'His servicesﬁbruptly terminated ewenh by

issuing notice by termination,

S. A reply has been filed in this OA, The ma#n point
to be noted in the reply is that due to transfer of Sri R.K,

Gupta the applicant has not having completed 3 years of
He Lo

service as Sub Bunglow Peon,bis services were terminated

by impugned order dated 25,5.98 following the extant rules

in this connection, However, his name has been kept in the

live register and his case for reengagement will be considered
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as and when his turn comes, When the respondents submit
that his name has been kept in the live register they should
have supported it by giving the serial number in which
fagsater his name ;5 kept and also the unit in which his

name has been kept in the live register,., IY¥ is preferable

ek oAty bquitls
alsqLEPe respondents should have(gf-en the time frame he

will be reengaged as casual labour or his services will be
regularised, But the respondents are very silent about those

details, Merely saying that his name is kept in the live

registet is nothd::g.c-@llﬁ“'k' '

6o In view of the above submission }f/;.direction.gzﬁéo be
givenﬁ}he respondents to reengage him atleast in a casual
post within a period of 6 menths from the date of receipt of

a copy of this order. That will afford some livelyhood to

the applicant,

7. The OA is ordered accordingly,.yo costs,

-y

{ R,RANGARATAN ) ( D,HNASIR )}
Menber (Admn, ) Vice Chairman

Dated : 6th January, 2000
(Dictated in Open Court) ﬂv
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